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and exceptional circumstances. The process of building confidence can take
years, and payment service providers realize that confidence is an asset to be
guarded zealously.

Soundness, which indicates the well rooted foundation for the payment and
settlement systems is another pillar in the payment systems edifice. All the
systems are required to be on sound footing, with adequate legal backing, firm
operational procedures and transparency norms.

Efficiency is the key word for all the new initiatives and this would be achieved by
leveraging the benefits of technology so as to result in cost effective solutions, and
optimal turn around timings for the systems.

Thus the payment system policy goals will continue to be “to foster a safe,
secure, sound and efficient payment systems for the country”. Keeping this in
view, for the period 2005-08, the focus will be on the following major themes:

i. A new institutional  structure for retail payment systems
ii. National Settlement System
iii. Sound legal base
iv. Continuation of risk mitigation efforts
v. Efficiency enhancements
vi. Rural Sector facilitation ;and
vii. Customer facilitation and protection

Details of the approach and the measures proposed to be initiated to achieve
the above goals are given in Part II of this document. A Roadmap for
implementation of the action points with milestones to be achieved at the end
of each of the three years is given in the Annex.

6. Conclusion

Substantial progress in bringing forth reforms in the payment and
settlements systems has been achieved under “Payment Systems – Vision
2001-03”. Encouraged by this, “Payment Systems – Vision 2005-08” attempts
to carry forward the efforts to complete the agenda of establishing a safe,
secure, sound and efficient payment system for India, matching international
standards and best practices.




